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ANNUAL REPORT AND AUDITED ACCOUNTS
(1969-70) oF THE EXECUTIVE COMMITTEE
OF THE TRUSTEES OF THE VICTORIA MEMORIAL
Havrr, Carcurta
THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WEtLFARE (PROF D P
YADAV) Sir, I beg to lay on the
Table a copy (in Enclish and Hindi) of
the Annual Report and Audited Accounts
of the Executive Commuttee of the Trus-
tees of the Victoria Memorial Hall, Cal-
catta for the year 1969-70 [Placed mn
Library See No LT-380/71]

TrHe K'1upa Baxuasu ORIENTAL PusLic
LiBrARY RuUrts, 1970

PROF D P YADAV Sir, I
also beg to lav on the Table a ccpy
of the Mimstry of Fducation and Youth
Services Notficaiton G S R No 1695,
dated the 17th July, 1970 (in English and
Hindi) pubhshirg the Khuda Bakhsh
Oriental Public Library Rules, 1970, uncer
sub-section (3) of section 27 of the Khuda
Bakhish Oriental Public Library Act, 1969
[Placed in Library See No LT-399/71]

THe INDIAN MustUM  RECRUITMENT
RuLes, 1970

PROF D P YADAVY Sir, 1
also beg to lay on the Table a copy
of the Mmustrv of Lducation and Youth
Services Notification G S R No 1681,
dated the 26th August, 1970 (in English
and Hindi) publishing the Indian Museum
Recruttment Rules, 1970, under sub-sec-

tion (3) of section 15 A of the Indian Museum
Act, 1910 [Place in Library See No
L T-400/71] ;

NOTIFICATIONS OF THE DEPARTMENT  OF |
CoMpPaNY AFTAIRS

THF DEPUTY MINISTER IN THE
DEPARTMENT GF COMPANY AFF-
AIRS (SHRI BEDABRATA BARUA)
1 beg to lay on the Table a copy each of
the following Notifications (in Inglish and
Hindy) of the Dcpanimeat of Company

Affoirs —

(") Notfficaton G S R No 240,
dat:d the 2nd February, 1971 publ'shing

r
|
|
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the Cost Audit (Report) Amendment
Rules, 1971, under sub-section (3) of
section 642 of the Companies Act, 1956.

(i) Notification G. S R No 686,
dated the 4th May,1971, under sub-section
(3) of section 637 of the Companies Act
1956 [Placed in Library See No LT-
309/71 for (1) and (u))

NOTIFICATIONS  UNDFR  THE CusTtoms
AcT, 1962 AND THE CENTRAL EXCISE AND
SALT AcT, 1944

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) Sir I beg to
lay on the Table a copy each of the
followmg Notifications (in Enghsh and
Hird1) of the Ministry of Finance (Depart-
ment of Revenue and Insurance) under
section 159 of the Customs Act, 1962 and
section 38 of the Central Excises and
Salt Act, 1944.—

(1) Notification G § R No 3106,
dated the 6th March, 1971 publishing
the Customs and Central Excise Duties
Export Drawback (General) 15th Amend-
ment Rules, 1971

(1) Notification G S. R No 437,
dated the 27th March, 1971, publishing
the Customs and Central Excise Duties
Export Drawback (General) 16th Amend-
ment Rules, 1971

(1) Notification G § R No 518,
dated the 10th April, 1971, publishing
the Customs and Central Fxcise Duties
Export Drawback (General) 17th Amend-
ment Rules, 1971

{n) Notification G S R No 646,
dated the 1Ist May, 1971, pubhshing
the Customs and Central Excise Duties
Export Drawback (General) Lighteenth
Amendment Rules, 1971

[Placed 1n Library See No LT-308/71
for (1) to (1v)]

NOTIFICATIONS OF THT MINISTRY  OF
FINANCE (DEPARTMENT F REVLNUF AND
INSURANCE)

SHRIMATI SUSHILA ROHATGI

Sir, 1 also beg to lay on the Table a copy
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each of the following Notification of the
Ministry of Finance (Department of Re-
venue and Insurance)
(1) Notificaton G S R No 311,
dated the 6th March, 1971 (in English
and Hindi) publishing a corrigendum
to Government Notification G S R
No 2039, dated the 19th December,
1970

(1) Notification G S R No 312,
dated the 6th March, 1971 (n English
and Hindi), publishing an erratum to
Government Notification G S R No
2038, dated the 19th December, 1970

(1) Notfication G S R No 313,
dated the 6th March, 1971 (in English)
publishing an eiratum to the English
version  of Government Notification
G S R No 1984, published in the
Gazetie of India dated the 5th Decem-
ber, 1970

[Placed in Library See No LT-308/71
for (1) to ()]

(n) Notification G S R No 492,

[RAJYA SABHA ]

/

dated the 1st April, 1971, together with |

an Explanatory Memorandum thereon
(n  Englih  and Himd)) [Placed 1n
Library See No LT-307/71]

(v) Notificattion G S R No 612,
dated the 24th Aprl, 1971, togethe:
with an Explanatory Memorandum
thereon (in English and Hind1) [Placed
i Library See No LT-381/71]

(1) Notification G S R No 648,
dated the Ist May, 1971, together with
an Explanatory Memorandum thercon
(n English and Hindi)

(vi) Notification G S R. Nos 688
and 688A, dated the 7th May, 1971,
together with an Explanatory Memo-
randum thereon (in English and Hindi)
[Piaced in Libraiy See No LT-307/71
for (vi) and vu)]

NOTIFICATION UNDER THE CENTRAL
Excises AND SALT Acr 1944

SHRIMATI SUSHILA ROHATGI
Su., T also beg to lay on the Tablea copy
each of the following Notifications (in Eng-
hish and Hind) of the Mimstry of Finance
(Department of Revenue and Insurance)

!

|

|
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under section 38 of the Central Excises
and Salt Act, 1944
(1) Notification G S R No 436,
dated the 1st Apiuil, 1971, publishing
the Central Excise (Fouith Amerndmcnt)
Rules, 1971

(1) Notification G S R No 649,
dated the 1Ist May, 1971, publishing
the Central Excise (Fifth Amendmert)
Rules, 1971

[Placed 1n Library See No LT-306,71
tot (1) and (u)]

(ur) Notffications G S R No 771,
dated the 22ad May, 1971, publishing
the Cential Excise (Smxth Amendment)
Rules, 1971 [Placed m Library See
No LT-382/71]

THE DELHI SALES TaX (SECOND AMENDMENT)
RuLes, 1970
SHRIMATI SUSHILA ROHA1GI
Str, I also beg to lay on the table a copy
of Notification No T 4 (144)/68-Fin (G),
dated the 16th Apiul, 1971 (n Enghsh

and Hind1)), under sub-section (4) of
secttion 26 of the Bengal Finance
(Sales Tax Act, 1941), publishing the
Dellu  Sales Tax ( Second Amendment)

Rules, 1970, 155 1ed by the Delhi Adminis-
tratton [Placed m Library See No LT
402/71]
NOTIFICATIONS UNDFR THL CUSTOMS
Act, 1962
SHRIMATI SUSHILA ROHATGI
Su, I also beg to lay on the Table a copy
each of the following Notification (n
English and Hindi) of the Ministry of
Finance (De artment of Revenue and
Insurance) undet Section 159 of the Cus-
toms Act, 1962
(1) Notification G 8§ R No 650,
dated the 1st May, 1971, together with
an Explanatoly Memorandum thereon
(1) Notification G S R No 685,
dated the 8th May 1971, together with an
Explanatory  Mcemolandum  thereon
{Placed in Libtary See No LT-403,71}
(m1) Notifications G S R Nos 772
a1 773 dated the 22nd May, 1971
{egeuies w ol Explanatory Memorandum
thereon [Placed in Libiary, See No
LT-383/71]



